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Examiners
Ballard E:

Sinh
Gunt,
LSt
Y1atW
tara

ingpectors Central Ex
Cantral Excise Collae

1. Rajkishore Mahto =
Inspector of Central Excise,
’ & s

-

Central.Excise Commis
3

1. Sunil Kumar Nair,
Inspector of Income Tax,
Director . of Income-Tax, -
(Exemntion), Parel, Mumbat.

O.A.No., T7IB/3B7

i, Birender Singh: ’
Inapector of Income-Tax,
Dy .Commissioner of Income-Tax,
Special Range-54. .Parel, Mumbai.
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Chitranian Pragad

Ingpector of Central Excise
Rangae-6, Division ViII;
Glory House, Andheri (W)
Mumbai .,
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Kuris Transi
Kurla (E), Mumbai.

GLA.No . ROR/Y7T

he Commissioner of Incom-iLax,
Mahalaxmi Chambrsg,
i. Mumbai. ’

O.A.No.BOS /97
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O3.A. N0, RBT77/97
1. Sudhir Kumar
Ingpector of Central Excise,
R/at anand Rahivasi sangh
Rabu Tuksram Chawi, Devi it
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O, A . No, 1016727
. Randit Kumar Gupis
Ingpector of Centira x X
R/at ES-B4, Housing Roa
Durga Wadi, Talegaon,; Goa
O.A.No.1026/57
1. Mahegh Kumar
2. Surendear Kumar
2. Kanhaiya Poddar
AT working in the o/fo
the Commissioner of Custome
and Central Excise, Paniim, Goa

By Advocates Shri G.K.Masand, Shri

Shri P.A.Prabhakaran, Shri D.V.Gang

kKumar, Shri Y.R.S8inch and Shri Sanj

in parson in OA.N0.842/97).
V/s.

1. Union of India through
The gecretaru. Ministry
of Finance, Deptt. of Ravenue,
New Deini.

2. Secretary,

Dapartment of personne’
% Administrative Reforms,
New Daihi.

2. Chairman,

Staff Selaction Commission,
Army & Navy Building,
Kala Ghoda, Mumbai 4030 001,

4. Chief commissioner of Custom.
New Custeocme Houge, Ballard Estat
Mumbai - 400 024,

5. Commigsionar of Central Excise,
Mumbai I Commisgionersate,
M.K.Road,; Chrchagate, Mumbai

B. Commissioner of Central Excise,
Mumbai I1 Commissioneraia,
RPiramal Chambers,; IXth Floor
Laibaug, Parel, Mumbai.

7. Commigssioner of Central Excise,
Mumbai I1IT Commigssionersie,

Nav prabhat Chambere, IVth Floor
Ranade Road, Dadar, Mumbai.

Annlicants

e = R AV

-Ramamurithy,

Suresh



A4

A chief' Commissioner of Income-iax
Mumbai, 3rd floor,

Aavakar Bhavan

M.“.Qnan. um.a

13, The Sacretary
Rlock No.12 o
Staff Selection Commission
CRO Complex
New Delihi ;
11. Denuty
Income
Mumba i
Aavaka
M.K.Ro
Church

12. Commigsgionar of Central Excise
g Mumbai VI Prabhat Chambers

Ranade Road

Dadar {(West}, Mumbai

ek
M

%. The Chairman : ﬂ
Central Roard of Direct Taxes
North Riock

Naw Dalhi ' ‘
14, The Under Secratary (Conf.)
Staff Selection Commission
CGO Compiex
New Delhi
158, Director of Income Tax {(Inv.)
Pune,; Sadhu Vaswani Chowk
Aayakar Bhavan, Punsg
16. Depuity Director of Income Tax{inv.)
Ko1hapur
1148 Vihar Building
Qkyes Ext.. Taksla
17,
st .
ost N
anj 303
(By Mr. M.I. Sethna, Special Counsel
with Mr. V.8, Masurkar. Central Govt .. Respondentis
Senior Standing Counsel)
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nrincinles of reservation iaid down by the Supreme Court
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judaamants come raservend community CangGiganas are T O
-t T el - = _— = "‘- .

scainst the Tfuture regerved VAacancies. It has been
against the .
argued -on behalf of the applicant by all ihe Counsels

that even if it is accented for the sake of argument that
the  Principal Bench Judgement s to be

& . tearned counsel Cejaction Commission
has  arguad  that 1t will not be correct and propar  and
TawFisl K= Fhoae O N g o Fimed miac - .
PAWT U 1T LNOSe ORrE0oNSs WAaO Jd0 not TIind GiAaca aon L&

O ihoge'wﬁo hnve not Found place on The EXaln! thhis
wiitl ba violative of . Articies 14 and 16 of Lhe
Qonggitubion:

7. We have heard zll the counsels at lenati. We are
incliined to dispose of 311 these CQAs. on the ground that
avan it the Drﬁnﬁiﬁa? Rench iudgement 15 reguired to 1=}
imb?ementeﬁ; the apniicants’ g;rv1g§5 cannot hea
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.. The first para of Circular dated 7.7.97 ni
Annexure-F in 0.A.N0.7%49/97 reads as under:
"The undersignad is directed to =av that
under The axisting instruct ionsg .
Vacancy-based rosters have  bhean
preascribed  in order fo  implement  the
Governmant.’ s poti el
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of the view that the Governmant .

0licies are auite clear on tThis issue. If ag a8 resyti
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the indgement  would  construe to  restrict the
implementation of the Principal Rench judgament The
department 1is obliged to  ohey the Principal Bench

judgement as required by the taw and the depariments are
~xodiged to  issue appointment. letters to those who have
haen selacted in the naw list which has been framed after
the Princinal Bench judgement without terminating the
services of a,p1;cantg in at1l these cases as mentionad in
para 9. £11 the 0.As. are disposed of with the above

directions. There will be no orders as Lo cogts
“) v,
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(P.P,SRIVASTAVA} {R.G.VAIDYANATHA)

MEMRER( A VICE CHATRMAN
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